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Vadodara, 3 in Mehsana, 1237 in Rajkot
and 68 in Valsad Districts. This order is
also applicable for small scale textile
units. These units were identified by a
Committee constituted by the Court on
16.2.1995.

Provocations from Pakistan

257. SHRI SUSHILKUMAR
SAMBHAJIRAO SHINDE:
SHRIMATI VEENA VERMA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the report which
appeared in the Hindustan Times of
September 4, 1995 captioned, "Pakistan
whipping up  war-hysteria"  quoting
Pakistan's Prime Minister Ms. Benazir
Bhutto and other leaders indulging in
whipping up war-hysteria in india against
Pakistan;

(b) what utterances/incidents  and
provocations from Pakistani authorities
have come to Government's notice during
the last three months; and

(c) what is Government's reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI R.L. BHATIA): (a)
Yes, Sir,

(b) Pakistan's support to trans-border
terrorism, its efforts to raise the Kashmir
issue at the international fora and its anti-
India campaign continue unabated. These
actions vitiate the atmosphere of bilateral
relations between the two countries.

(c) Government are committed to the
normalisation of relations with Pakistan
and have repeatedly conveyed their
desire to resume direct bilateral talks
without any preconditions. Pakistan has,
as yet, not responded positively to
Government's offer.

[29 NOV. 1995]

to Questions 58

Change in the Attitude of Denmark
Towards India

258. SHRI SATYA PRAKASH
MALAVIYA:
SHRIDIGVIJAY SINGH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India's human rights image
has brought any change in the attitude of
Danish Country towards India;

(b) if so, the deatils thereof; and

(c) the success achieved after recent
visit of Danish Prime Minister to our
country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRIR. L. BHATIA): (a) No, Sir.

(b) and (c) Does not arise.

USITd # B HGRIA Bl Fche T

259. st gpaTel g . w1 9IR #3 97
AT B HUT HX fob:

(F) 30 AR, 1995 B I & JFAR
I & A Rl & eliw daaeEl @
wchen el 3§ g fham @ §;

(@) SuYeh |1 Rreil o wcllen g &
Tft IRHAT BT B TP SDBIT BRI <
ﬁﬁaﬁaﬁwwé,aﬁ?

() 39 WY § WHR gRT I8¢ ST 78
AITTH HSH BT HRT RTE?

WAR HAT & I WA (37 GERM ) -
(%) 30.10.95 B! RART & AR doMg BHI
Rretmar wcherm g faaver & w9 7 e g
(T 3Rad)|

(@) 3R (1) ¥ 1995-96 & TR Yo
dfeer b foTg 182500 Tl HodRM
YT BRIT S BT e FeiRe fpar wan
B 399, R amagdl 7 31.3.95 I U
YofihRoT HaT foRT o S9! A1, 1996 TH
TADIA U fPT 99 &1 GYEHT B 9IRS
o SUTPHR qAT 3T AT U B



59 Written Answers [RAJYA SABHA] to Questions 60
I qRrEaR A, 1994 #1997 dw ST PRIY S BT IRHAT BT 7TE &
USTTg Afed a4l a1 H 7T UR SAThIA
faraor

%. 9. forem/ior Rera= & &1 9 Srcie 3t
1. AR 11044
2. AT (AT 6085
3. SIERISI 56675
4. fHRISTYR (BRIGDIC Jeher) 12880
5. qoaIe (v e &5 4151

T RETIR)
6. BIRRIRYR 7671
7. STTefEIR (hYRUCAT TiIER) 36427
8. qfeITelr (Baisie Aied) 15442
9. RGN 9574
10. ML 2834

Sre 162783
. ERGEREREED 41079

SERISISE 203862

Reimbursement to SRPF Companies

260. DR. BAPU KALDATE: Will the
Minister of HOME AFFAIRS be pleased
to state:

(a) whether it is a fact that the
Government of  Maharashtra had
requested for recovery of the dues from
Central Government in respect of
expenses Incurred for the Twelve SRPF
companies deputed to New Delhi for
internal security from May 1990 to
August, 1993;

(b) how much amount is to be paid by
Central Government to  Maharashtra
Government in this regard;

(c) the amount paid to Government of
Maharashtra so far; and

(d) by when the balance is proposed to
be paid?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(PROF. MENIINLUNG KAMSON): (a)
and (b) A bill for Rs. 16,85,12,036'- has
been raised against Delhi Police for
Maharashtra State Reserve Police Force
companies deployed in Delhi for assisting
in law and order duties from 2.5.90 to
9.2.93. The bills for the remaining period
have not yet been received by Delhi
Police.

(c) and (d) The payment could not be
reimbursed for want of certain documents
from Government of Maharashtra, which
have now been received. A proposal for
obtaining  expenditure  sanction  for
Rs.4,92,54,831/- has been sent by Delhi
Police to the Government of NCT of
Delhi.

The Government of NCT of Delhi
have approved the payment of remaining
bills amounting Rs.11,91,57,205/-. Action



